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AOSTROTTALL (1960) 11 SLA. && aM rere at Ree rar tray é -- 

"For the purpose of determining as to whether a sale was in the course of exporl or import all 
thal is necessary is to see as to whether the movement of goods was occasioned by contract of sale. Tt 
dovs not matter where the property passed." - 

AMAR Sed FT BT Geet Verret HIT cho SATA wa. (1969) 23 wastexi, 
388 ae FH ote fear Tray & fa "Where the sale was completed or where the property in the 
goods passed from the seller to the buyer is wholly immaterial. The exportation of goods must be a 

  

part of the contract of sale or must be necessary incident thereof. Thus a sale will be said to occasion 
*the export if there is :- 

(i) 4 common intetion of both the seller and byer to export. 

(ii) an obligation to export and 

(iii) an actual export.
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